
 42)  A  copy  of  Notification  No.
 80.  2883  (Hind!  and  Reglish
 versions)  publisheg  in  Gazette
 ‘of  India  dated  the  Slst  July,
 7976  issued  under  sub-section
 (2)  of  section  568  of  the
 Indian  Railways  Act,  1890.

 Placeg  in  Library.  See  No.  LT-
 10960/76).

 NOPIFICATIONS  AMENDING  THE  TAMIL
 |  Kerosene  (ReGuLATION  oF

 Trape)  Oroxr,  973
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  I  beg
 to  lay  on  the  Table  a  copy  of  Noti-
 fication  No,  345/A-/76-a  (Hind:  and
 English  versions)  publisheg  in  Tamil
 Nadu  Government  Gazette  dated  the
 wth  January,  796  makin  certain
 amendments  to  the  Tami]  Nadu  Kero-
 sene  (Regulation  of  Trade)  Order,
 1973,  under  sub-section  (6)  of  section
 3  of  the  Essential  Commud:ties  Act,
 3955  reaq  with  clause  (c){iv)  of  the
 Proclamation  dated  the  3tst  January,
 976  issued  by  the  President  in  rela-
 tion  to  the  State  of  Tamil  Nadu.
 [Placed  in  Library.  See  No  LT-
 10961/76}.

 CompPanrss  ‘(ACCEPTANCE  OF  DEPOSIIS)
 Amor,  Ru  Les.  1976,  Moxoporres  anu
 Resraictive  Trave  Pricrices  Coumis-
 SION  (CONDITIONS  OF  SERVICE  OF
 Cu#amMAN  AND  MeMsers)  AMDT.
 Roevies,  976  ann  Drerr  NOTIFICATION

 unper  Compantes  Act,  956

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW.  JUSTICE  AND
 COMPANY  AFFAIRS  (SHP!I  BEDA-
 BRATA  BARUA):  I  beg  to  lay  on  the
 Table—

 (l)  A  copy  of  the
 {Acceptance  of  Deposits)
 Amendment  Rules,  976
 (Hindi  and  Eglish  versions)
 published  in  Nolification  No.
 GSR,  427(E)  in  Gazette  of
 Indian  dated  the  30th  June,
 ‘1976,  under  sub-section  (3)
 of  section  642  of  the  Compa-
 nies  Ac,  1056.  [Placed  iz

 Companies

 Library.  See  No,  UT-0962/
 16).

 (a)  A  copy  of  the  Monopelies
 and  Restrictive  Trade  Prac-
 tices  Commission  (Conditions
 of  Service  of  Chairman  and
 Members)  Amendment  Rules,
 3976  (Hindi  and  English  ver-
 sions)  published  in  Notifica-
 tion  No.  G.S.R.  448(E)  in
 Gazette  of  Indig  dateq  the
 2th  July,  1976,  wnder  gub-
 section  (3)  of  section  67  of
 the  Monopolies  and  Restric~
 tive  Trade  Practices  Act,
 1969.  [Placed  in  Library.  See
 No,  LT-0963/76}.

 (3)  A  copy  of  Dreft  Notification
 No.  20/4/76-IGC  (Hind,  and
 Eneghsh  versions)  to  he  issued
 under  sub-section  (l)  of  sec-
 tion  620  of  the  Companies
 Act,  956  making  certain
 amendment  to  Notification
 No.  S.RO.  355  dated  the  जि
 January.  1957,  under  cub-sec-
 tion  (2)  of  section  620  of  the
 said  Act.  [Placed  in  Library
 See  No.  LT-0964/76}

 NofircatTions  UNDER  GOVERNMENT
 Savines  CERTIFICATES  Act,  1959,  है  0
 Savings  BANKS  (2ND  AMNDT.)  RULES.
 1976,  NoTIFICATIONS  UNDFR  GENERAL
 INSURANCE  BUSINESS  (NATIONALISA -
 TION)  ACT,  972  AND  UNDER  EMERGENCY
 Risks  (Goons)  Insurance  Act.  1971.
 Estrncrycy  RIsKs  (UNDERTAKINGS)
 INsurANCE  AcT,  1971.  Paxwmay  Land
 Revente  (Gusrarat  Asinpt)  =  Act,

 1976,  ETC.  ४7८

 SHRIMATi  SUSHTLA  ROHATGI:
 I  beg  to  lay  on  the  Table—

 qa)  A  copy  each  of  the  follow-
 we  Notifications  (Hindi  and
 English  versions)  under  sub-
 section  2  of  the  Government
 Savings  Certificates  Act.
 1959:

 {i)  The  Post  Ovfice  Savings
 Certificates  ‘Second  Am-
 endment)  Rules,  1976,  pub-
 lished  dn  Notiscation  No.


